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P.stman and he Was appoiflt 	as 
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- the applicant t..k leave on medical  

fld ad after gétti1 reCeVety 
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2 4.1 1.20e. 	When the matter cameup.fir 

- 	 - hearing s  Mr.. G. aishya. Sr C.o.s.c 
t..k netice .n eha1f of the resp.n- 
dents and w.ujd kike t. get ingtrtt. 

, 	,- 	 i.ns fram the res?.ndenta • Let it 
I be dene 5t7' D/c41A * 	 - 	 Pest on 

JZ=I

- 	 ..)r 	..\ 	... 

' 28i'MO06 	Considering the 1rger issue in- 

1 	 volved in the case, the O.A. is adrni- 
tted • Pour weeks time is granted to 

e 	L 	. 	. the respondents to fi ;].e written state- 
inent, post on 28.3.2006. 	

/ 
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.......................... 	 •.:..Y................... 
Vic e-Ch airman 
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28.e3.2l6 	Hr. G. Baisbya, learne3 Sre C.G. 

L 	. S.C. fer -the resp.ndeits s.ughtfer 
fcur eeks time to f 11 ' re?1tte- 
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02.05.:200 	Mr. -0,.  laishya, 'earned. Sr Ce 
G.S.C. for the responIente I **&C*It 
wanted time to file reply stataent. 
'O also eulnjtted that it wa sent for 
Vetting. Let it be dofle 

No 
0. 	 Post on 07.0602006. 
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7*64,2006 	
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Prayer is again made on behalf o 
Mr.Q.Mishya learned Sr.I.G. S.C. for 
time to file reply statement. It is 
Been from the proceedings that, four 

• 	chances have alrmdy been aveilad of 
by the responenta to file reply state 
sent but the same is not forthcominga 

• 	It is very sorry state of affairs. 
However, as ao matter of last chance 
four weeks further time is grant t to 
the respondents to file re*ly  tate-
rn ent. 

post on 22..200. 

N 	•} 

4' 

- - Vice-cha innn 

22.06.2006 Present :'Ho&ble Sri K.V. Sac idanandan, 
Vice-Chairman. 

The applicant who was appointed as 

Postal Assistant and posted at Sub-Post 

Office, Laban, at ShiBong, Meghalaya in 

the inonth. of April, 1964. The applicant!s  

service was con±Irmed w.e.f. 01.01.1967 

• and coninuous1y serving without any 

break till March 1983. Thereafter, he took, 

leave on medical ground and' after getting. 

recovery went to join in the office but his 

joining was not allowed. The applicant on 

attainxig the age of superannuation, 

applied for retirement benefit, which was 

not considered. Aggrieved by the said 

action of the respondents, he has filed, this 

application seeking the following reliefs: - 

i) That this Hoifbie Tribunal may 
kindly be pleased to pass an 
rder granting pension benefit. 

- treating his service period 1983 
to 1993 as on Medical leave for 
which he submitted medical 
certificates and alt other 
consequential benefit in. the 
interest of justice. 

Contd/- 



• 	 Contd/- 	 -' 
22.06.2006  

• 	ii) To pass any other 'bder 
or ord&s as deemed fit 
and proper by the Hon'ble 
Tribunal in the interst of 

= 	justice." 

Heat d Mr A R Slkder fr, learned 

counsel for the appbcatit and Mt G.  

I3atahya, lesined Si C.G.§.Ci for the 

• 	.•. 	-. 	respondents. 

Counsel for the respondents 

submitted that be has already $led 1vritten 

statement. At this juncture, learned 

. . : counsel far the applicant submitted that 

he will be satisfied if a di*ection is gin to 

the iespondent No. .5 to dispose of the 

annexure - 5 repreentation dated 

17.12.2005 and pass ppropriate order 

- -  and communicate the same to the 

applicant withiu time frame. Counel for 

the respondents submitted that he has no 

objection. 

• 	 In the circumstances, I direct the 

Respondent No. 5 or any other competent 

authority to consider and dispose of the 

annexure - 5 .represntation' dated. 

17.12.2005 and 'pass appropriate order 

and, communicate the same to the 

applicant within a time frame of two 

monthi from the date of receipt of copy of 

this order..  

Ld, . 	. . 	The O.A. is dispoed óftas  above. No 

order as to costs. 

Vice-Chairman 

• 	
• 	p 

•1• 
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BEFORE THE CENTRAL ADMINISTRATIVE TRI BUNAL, 

GIJWAHATI BENCH, GUWAHAT! 

0. A -NO 15 OF 200 

Sri Birendia Narayan Barmar, 

.Appiiçarst 

- '15- 
.1 

Union of India & Ors . .. Responder,ts 

j) 

re 

The written statement on behalf of 

the Respondents above naaed - 

WRITTEN STATEMENT OF THE RESPONDENTS 

MOST RESPECTFULLY SHEWETH / 

1 - 	 That 	with regard to the statements 	made 	ir 

paragraph 	1 of the instant application 	the 	answering 

respondents 	beg 	to 	state :it-iat the 	applicant 	is 	not 

entitled 	to have any retirement benefit 	since 	he 	was 

not formally appointed as postman and nor he was retiçed 

either or superannuatior, or on invalidation as 	required 

0 in 	Central 	Civil 	Service (Pension) 	Rules, 	1972. 	He 

,• worked 	as 	Group-D 	and 	o1ficating 	postman 	also 	on 

temporary 	basis, as mentioned in 6th line ofparas 	4.2 
? P • 

4164 of the OA, for 	sometime, in the Department, during 	the 

' 0 period 	of 	wef. 01.464. Last of all, 	he 	worked 	as 

officiating postman at Rilbong Post Office for, a certain 

• period 	upto 31.3.1980. As such his contention 	that 	he 

Contd ... P/- 
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do 

completed about 20 yearS of qualified service as postmari 

is baselESs and untrUe. 

2. 	
That with regard to the statements made j.ri 

paragraph 	2 of the instant appliCat0TI the 	nsweriflg 

respondentS have no comment - 

3. 	 That with regard to the statements 
made in 

paragraph 3 of the instant application the answering 

respondents beg to state that the instant OPs is not 

Maintainable in its present form and it may be summarily 

y1jCtCd as time barred since the applicant has appeared - 

in the picture and preferred his 
claim for "Retirement 

Benefit" only after gap of about 25 years without ren-

derinig required service under the Soverflrneflt- 

1*. 	 That with regard to the statements made in 

paragraph 4.1 of the instant application 
the answering 

respondent5 have no comment. 

5. 	
That with regard to the statements made in 

paragraph 4.2 of the 
application the respondeuits beg 

to state that the contention of 
applicant that he was 

appointed as postman (ClaSS-IV category) is not cor.reçt 

at all. There is no such 
category of postirsfl i this 

Department. In the Department of Post, India the Postman 

CategorY belongs to GroupC i.e. clasS III CategorY. 

Furthef the resporsde't5 tte
, tht there i the head 

post of fice named "ShillOTgG.P.° 
and no Sub Post 

Off ice named ShiIIOng' was in e>isteflCe in the year,. 

Contd...P/ 

ii 
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1964 where the applicant claimed as posted at that 

time. The genuineness of the documents as so called 

"ervite confirmation letter" artnexed by the applicant S 

as Artnexure-1 in the instant OA could not be confirmed 

as the office copy of such a letter is not available on 

records. Further respondents stated that in the said 

document, the name & designation of the applicant, under 

Sl.No.9 is shown as "Shri Birendra Kumar Barinan ED 

Messenger, L.aitumukhrah. An E .0. Messenger of the de-

partrnent of Post is not entitled to arty "Retirement 

Benefit" at all. The claim of the applicant that he was 

appointed 	as postman (Class-IV Category) and 	was 

posted at Sub Post Of -fice at Shillong, rleghalaya in the 

month of Ptpril. 1964 is not supported by the document 

and the same is concocted and false and as such, the 

application is not acceptable and is liable and is 

liable to be dismissed. 

6. 	That 	'as, regards to the statements 	made 	in 

paragraph 	4.3 of the application the answering 	respon- 

dents beg to state that the contention of the 	applicant 

is 	not correct nor it is supported by 	any 	documentary 

Lo evidence 	that 	he approached to the 	superintendent 	of 

Post 	Office 	,f or 	any purpose. The 	applicant 	did 	not 

2 respond or 	react even to the Arbitration Notice forwar- 

a ded 	to 	him by the then S. Supdt. 	o -f 	Post 	Offices-, 

Meghalaya, Shil,long vide letter No. B1/C-operative 	dtd. 

.1.87 	annexed by the applicant as Artnexure - 	in 	the 

Contd ... P/- 
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OA. In the said document Pnnexed to the OA, by the appli- 

cant 	himself as Annexure - 3 	applicant stated that 	H1 

approach 	the 	SP. Shillong 	subittirig 	all 	documents 

- 	.. relating to my ailment and medical leave application 	in 

the 	month of August 	1993, but in Anr,exure-5 	applicant 

• . 	himself stated that '1 have sent all my medical certifi- 

cates 	on 7.8.93 to you through post.." So, 	the 	state- 

merits 	of 	the applicant in the documents 	submitted 	by 

himself 	are contradictory and incorrect Ifor . 	which 	the' 

• application is liable to be dismissed. 

7. 	 That 	as 	regard to the 	statements 	made 	in 

pargraph 	4.4 	of the application the answering respon- 

dents beg to state that the applicant neither turned 	up 

nor 	approached 	to any authority of the Department 	for 

hi 	further duty and kept himself silent upto the 	month 

o -f August, 	1993. 	In Onnexure -3 	of the instant O.A.' the 

applicant stated that 11 1,was serving as such continuous- 
I 	 S  

ly 	withbut 	any break till- March, 1983 	Because 	of 	my 

serious 	'ailment I was in medical leave. 	After 	getting 

recovery 	from my illness I went to in my office in 	the 

year 	1991 	but my rejoining is not 	allowed. 	To 	which 

office he went and 'to whom he offered his rejoining 	are 

d . not mentioned. Again the applicant stated "1 	aproachEd 

p 
to the SP., Shillong, submitting all documents relating 

to 	my 	ailments, and medicaL leave 	application 	in, 	the' 

month 	of 	August, 1993. There was a gap 	of 	about 	two 

•there years between the alleged two happenins. Further, 

Contd...P/- 
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was no correspondence after August, 1993 and before the 

Arrne>ture-3 which was datd on 44.05, hence again there 

was a gap of about two years. Acording to his version, 

he was in service upto March, 1983 and went to office in 

August, 1991. During the period, according to him he was 

on Medical leave. Applicant did not meuitiorued whether 

the said leave was sanctioned by any authority of the 

• Department and if so, who was the authority. 

That as regard to the statements made in paragraph 

• 4.5 of the instant application the answering respondents 

beg to state that under the circumstances stated in the 

foregoing paragraph the prayer of the applicant vide his 

letter dated 1712.05 Annexure - 5 of the CA could not 

be considered by the respondent No.5 of the instant 

application. 

That with regards to the statements made in para-

graph 5 of. the instant •pplication the answering respon-

dents beg to state that the pensionary Retirement bene-

•f its are admissible to those Government employees Hwho 

retire on Superannuation or on being declared permanen-

tly incapacitated for further Government service by the 

appropriate medical authority. The applicant does not 

'fall in any of the two categories of Govt. employees and 

as. such.1  no relief is admissible to the applicant and 

the instant OPi is liable to be dismissed. The grounds 

set forthof the applicati6n are not good grourds as per 

the law, as well as ;  on facts and the sameare liable to 

be dismissed. 
/ 

Cntd....P/- 
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10. 	That with regard to the statements marie in para- 

graph 6 of the instant application the answering respcsp-

dents beg to state that both the representations •filed 

by the applicants. are received recently and could not be 

considered due to the circumstances stated in the fore-

going paras. 

	

1 1. 	That with regard to the statements made in 

paragraph 	7 of the instant application the answrirsg 

respondents have no comment. 

	

12. 	That as regard tothe statements made in 

paragraph B of the instant application the answering 

respondents beg to state that under the circumstances 

stated in the foregoing paras, no relief is admissible 

to the applicant and the.OA is liable to be dism.issed. 

a 	 13. 	That as regard to the statements made in 

paragraph 9 of the instant application the answering 

respondents beg to state that since the applicant is not 

entitled to any pensioriary benefit at all the question 

of grant of provisional pension does not arise. 

J 

	

14. 	That with regard to the statements made in para- 

graph 10,11 of the instant application the answerir,g 
ft 

respondents have nocornmentsa 
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VEIF1CAT ION 	 •-. 

aged ahout6 years,R/o 	- 	 . . 

D1r2ctJiJ 1 	and competent officer of the 
'-S  

s  answering respondents, do hereby verify that, the state- /  

irent made in paras 	 are- true to my 

knowledge and thosernade in pras 	 b e i n g 

matters of ret: ord are true to my iwf ormati.4Dn derived. 

• 	 therefrom which I believe to be true and the rests are 

- my humble submissions before this Hon'ble Tribirial 

And I sign this verification on this th day 

	

• of 	 2006 at Guwahati.  

K 	A1  

	

• 	 • Signature 	S  • 	 ••. 
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- -. 	JWAHATI BENG 

igina 	cation N. 	- 

a) N,ame ofthCAppliCanta. 	 -CIS 

 b) aespotdasts:-Union of Xndia& Or. 
c). 1  No. Of jpplieant(S) 
Is the ap12.cati1On is the proper form- ies /3p. 

hether name C description.arld address of the all the papers been 

furnished tn cáusó titl3 	Yes 
Has thQ1 application been duly signed and verified  

Have the •optes duly signed - Yes /34. 

Have sufficient number of copis of the application been filed :YestNc 

Whether all the annoxure *t*s 	ipleaded - YeJe 

Whether 	lth tansbatiOfl of ducomeflts in the Larquage Ya/Nd. 

9.' ?s the application is in time .ya 

10. 	s the Vokatlatnatfla/M0m0 of appearance /Authotisatiofl is :edyos/_Ne' 

11i . Is the application by !PfD/fOr Rs.50/...' 2'C 3i9f  

j2.i Has th' application is rnaitanable : Yes 1ei'. 
13. Has the Impugned order original duly attcs.)d beri filed: 

14.' H3s tho legible copies of the anneura dilly attested filedh'O5/-. 

Has tho Index of the ducomen1 been f1èd aa[lab10 i-?esLl$'. 
Has the required nunbor of envol.oPed bearing full adresS of the 
ropondant been filed- 
Has the declatiOfl3SD0- 	byitem.i.0f the forrnYGSJN. 

Thether the relief sough for arises out of the Singles Ye/_-N6. 

19.' Whether intcrim relief is prayed'fOr : Yes/)J. 

20. Is c'áS of ondOnatiOfl of deloy is filed is it Suppotted :..YesiN 

21 	hether this Case can be heard by Single 
other pointd. - 

Rsu1t of the Scrutiny with initial of the scrutinY C1erk 
o p 

	

sEcrIci cPFIRfl. 	 1€pF:rY 	Es:c}w1 
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IN THE CENTRAL 

I 

- 	- 
ø!rmfi tUL 	- 

t4iib  

içit 4T1i '  
MINITWiTUN? - 

GUWAHATI BENCH : GUWAHATI 

(An application under Section 19 of the Central Administrative 

Tribunal Act, 1985) 

Title of the Case: 0. A. No. _I 	/06 

Sri Birendra Narayan Barman 

Applicant 

-Versus- 

The Union of India & Ors. 	 ... Respondents 

SYNOPSIS 

Applicant was appointed as Postman and posted at Sub- 

Post Office, Laban at Shillong, Meghlaya in the month of April, 

1964. The applicant's service was confirmed w:e.f, 01.01.1967 

-and continuously serving without any break till March, 1983. 

Thereafter he took leave on medical ground and after getting 

recovery went to join 	in the office but his joiig was not 

allowed. The applicant on attaining the age of superannuation, 

applied for retirement benefit. But not considered. Hence this 

application. 

Date of Filing: 	 Prepared by :- 

() 
Advocate 
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IN THE CENTRAL 

GUWAVIATI BENCH: GUWAHATI 	• 

(An application under Sèctión19 of the Centtal Administrative 

• 	 Tribunal Act, 1985) 

Title of the Case: 0. A. No. _ 	 12006 

Sri Birendra Nàrayan Barrr'an 

..;,Applicant 
• -Versus- 	S  

The Union of India & Ors. 	 ... Respondents' 

INDEX 

SI No Annexure 	Particulars 	 Page No 

1. Application with verification 	. 	 1 to (i• • 

• 	 2. 1 	Copy of the service information 	.• 
 2, 2(A) 	Letter, 	. 	 S  

• 
• 	Arbitration Notice dt. 8.1w 1987  

 3 5 	Representation dtd.. 4.4.2003 _- 

 .4 
2.12.2005 

6 5 	Representation dtd 17 12 05 	- 

Filed by :- 

• 	 . 	 . 

• 	 Date: 
S 	 . 	

. (Advocate) 
. 	 S 	 • 	•• 

• S 	 S 	
. 



- 

4 	 13 

List of Dates 

Dates 	articwlars •  

April, 1964 	initial engage.rnent/appointment 
of the applicant on temporary bas 

1 1 1967 	Date of effect of service confirmation 

9 9 68 	Date of communication of order 
giving, effect of service 'confirmation. " •. •. .,. 

March, 1983 	Medical leave 	. 	. 

8. 1, 1987 .. •. 	Arbitration Nocé '. 	. .. 	. 

4.4.2003 	Representation made before Post. •,• 
Master General, North East Circle 

2 12 2005 	Forwarding/Reference letr on behalf 
of the Chief Post Master GeneraL. .;. 

171205. 	• Last representation made by the 	. • 
petitioner. . 	. • 	: 	•. , 	•. 

• 	
. 	 / 	. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

(An application under Section 19 of the Central Administrabve 

Tribunal Act, 1965) 

	

Original Application 	1 	/06 

Birendra Narayan Barman 

Applicant 

Versus- 

The Union of India & Ors. 	... Respondents 

Details_of_the_applicant 

Name of the applicant 	Birendra Narayan Barman 

& Address 	 : 	S/o Late Keroram Barman 

R/o Viii. Prathama para 

(Kuiarnua), P.O. Joyram Kuchi 

P.S. & Dist. Goalpara, Assam. 

Designation 	 : 	Post Man 

Laban Sub-Post Office, 

Shiliong, Meghalaya. 

Particulars of the Respondents: 1) The Union of India, 

through the Secretary 7  

Ministry of Communication, 

Govt. of India, 

New Delhi - 110 001. 

¼) 



2 

The Director of Postal 

Services (HQ), Meghalaya 

Circle, Shillong. 

The Chief Post Master Generalit  

North iast Cirde, ShiUong-1, 

Meghalaya. 

The Inspector of Post Offices, 

Shillong, Megha$aya. 

The Senior Superintendent of 

Post Offices, Shiilong-793 001, 

Meghalaya 

The Sub-Post Master, 

Laban Sub-Post Office, Laban, 

Shdlong, Meghalaya. 

Particulars of order against which the application is made - 

Against the impugned action of the respondent authorfty in 

not granting retirement benefIt of the petitioner at the age 

of superannuation although he completed about 20 years 

qualified service as a Post Man under them. 

Jurisdiction of the Tribunal 

The applicant declares that the cause of action has arisen 

within the jurisdiction of this Hon'ble Tribunal. 

3* 	Limitation 



The applicant declares that the application is filed before 

this Hon'ble Tribunal with in the time limit prescribed 

under Section 21 of the Administrative Tribunal Act, 1985. 

4. 	Facts of the Case: 

4.1. That the applicant is a citizen of India being the permanent 

resident of village Prathama para (Kularna), P.O. 

)oyramkuchi, Dist. Goalpara, Assam and as such he is 

entitled to the rights, privileges available to a citizen of 

India guaranteed by the Constitution and other settled 

laws of the land. 

4.2. That the applicant begs to state that considering the 

necessity of the respondent authority and having eligibility 

the appl.icant was appointed as Postman (Class-N 

category) and was posted at SubPost Office at Shillong, 

Meghalaya in the month of April, 1964. The service of the 

appl•icnt initially was on temporary basis and his services 

was confirmed w.e.f, 1.1.1967. This confirmaon was 

communicated vide Memo No. BI-Rect/Ctass-IV dated 

ShiUong the 9.9.68 issued under the signature of J.C. 

Chakraborty, the then Inspector of Post Office, South Sub-

Division, ShiDong. 

A copy of the service confirmation letter 

vide Memo No. BI-Rectt/Class-IV dated 

Shillong the 9.9.68 is annexed as 

Annexure No.1. 
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4.3. That the applicant begs to state that he had been 

continuing in his aforesaid service without any break till 

March, 1983. Thereafter, the applicant was on Medical 

leave because of his serious ailment. Immediately after 

getting recovery, the applicant went to the office for 

joining but he was not allowed to join. The Superintendent 

of Post Office told the applicant to submit Medical papers 

which he submitted in time. The applicant was once served 

arbitration notice. Thereafter the applicant was neither 

served any order/letter as regards his service status. The 

applicant was repeatedly approaching for his rejoining but 

no response was given to him. 

A photocopy as well as typed copy of the 

arbitration notice vide Memo No.bI/Co-

operative dtd. Shillong the 8th  January, 

1987 are annexed as Annexure No.2 & 

2(A) respectively. 

4.4. That the applicant begs to state that even if the authority 

did not allow him to continue his service w.e.f. March, 

1983 he had completed about 20 years of service. The 

applicant is now in the age of superannuation and 

therefore he is entitled to get pension benefit. The 

applicant in this connectin approached the authority 

praying for retirement considering his qualified service 

period about 20 years. The applicant submitted his 



S 

representation dated 4.4.2005 seeking his retirement 

benefit. The said representation was placed before the 

senior Superintendent of Post Offices vide letter dated 

2.12.05 for taking necessary action. 

A copy of the representation dated 

4.4. 2003 is annexed as Annexure No.3. 

A copy of the reference letter dated 

2.12.05 issued on behalf of Chief Post 

Master General, North East Circle, 

Shillong to Senior Superintendent of Post 

Offices, Meghalaya Division, Shillong-1 is 

annexed as Annexure No.4. 

4.5. That the applicant begs to state that he has approached 

the senior superintendent of post offices, Megh&aya 

Division in reference of the aforesaid letter vide Annexure-

4 and by submitting a prayer petition dated 17.12.05 

requested for taking necessary action in granting pension 

benefit with medical leave for the period 1983 to 1993. But 

it is regretted that no action has been taken•• in this 

Connection. 

A copy of the representhtion dated 

17. 12.05 is annexed as Annexure No.5. 
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For that the learned authotity has committed grave error 

of law and facts in not granting pensionary benefit as 

prayed for. 

For that the action of the learned authority in keeping 

silence over the claim of the applicant as regards the 

pension benefit has amounted to be violation of principles 

of natural justice. 

For that the apphcant has rendered about 20 years of 

service including temporary service and about 16 years of 

service on regular basis after.tnfirmed w.e.f. 1.1.1967. 

The applicant took Medical leave w.ef. March, 1983 and 

immediately on being recovered he approached the 

authority for rejoining. Even if the applicant declared unfit, 

he is entitled to receive pension benefit for his service 

period. The fact of his ailment is known to the authority. - 

He should not be treated unqualified for granting pension 

benefit. 

For that even the temporary/quasipermanent Government 

servants are entitled to get pensionary benefits as per 

Rule-i, 2 of the Central Civil Services (Pension) Rules, 

1972. Rule -- 1 of the said Rules reads as follows : - 

'(1) Grant pensionary benefits to temporary Government 

servants retiring on superannuation/invalidation on 

completion of twenty years (now ten years)" 
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Rule-2 of the said Rules reads as follows :- 

"(2) Grant of pensionary benefits to temporary/quasi-. 

permncnt Govcrnmcnt servants.- The undersigned is 

directed to State that in pursuance of Government 

decisions on the recommendations of the fourth Central 

Pay Commission announced in this department's 

Resolution No.2.13.87-NC, dated 181h March 1987, the 

President and quasi-permanent Government servants 

shall be modified as follows:- 

2. Terminal benefits.- (1) In partial modification 

Department of Personnel and Administrative Reforms 

Office Memorandum No.38 (16)- Pension Unit 80 1  

dated, the 30th December, 1989, quasi-permanent and 

temporary employees, who retire on superannuation or 

on being declared permanently incapacitated for further 

Government service by, the appropriate medical 

authority after having rendered temporary service of 

not less than 10 years, shall be eligible for grant of 

superannuation/ invalid pension, retirement gratuity 

and family pension at the same scale as admissible to 

permanent employees under the C.C.S. (Pension) 

Rules, 1972." 

The aforesaid provisions of law it is clearly 

established that the claim of the applicant for pensionary 
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benefit is rightful and denial of the same is illegal, arbitrary 

and not only violation of the CCS (Pension) Rules, 1972 

but also serious injustice to the applicant. 

For that non-consideration and non-disposal of the 

applicant's representation and claim for pensionary beneflt 

has amounted to be violation of principles of natural 

justice. 

For that the applicant begs to submit that the Hon'ble Apex 

Court in the case of Deokinándan Prasad -Vs- State of 

Bihar reported as 1971 Supp. SCR 634 opined that pension 

is not a bounty payable on the sweet will and pleasure of 

the Government and that on the other hand, the right to 

pension is a valuable right vesting in a Government 

servant. The court also held• that the right to receive 

pension is a property tinder Article 3 1(o) and under Article 

19(0(f) and it is not saved by sub-Article (5) of Article 19. 

Though right to property is no longer in vague as a 

fundamental right, the validity, of the right to pension is 

well established. 

For that in any view of the matter 1  the impugned action of 

the respondent authority in granting pensionary benefit to 

the applicant is not proper causing injustice to the 

applicant and this Hôn'bte Tribunal is to protect him by 

passing appropriate order. 
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VIII) For that the authority acted beyond jurisdiction. 

Details of Remedies exhausted 

The humble applicant submitted his representation dated 

4.4.2004 and 17.12.05 which are pending for 

consideration. 

Matters notreviously filed orpendig with any other 

Courtflribunal: - 

The applicant declares that he has not filed any 

application, writ petition or suit regarding the present 

matter in any court. 

Relief Prayed for: 

Under the circumstances stated above the humble 

applicant most respectfully prays for following relief: - 

I) 	That this Hon'ble Tribunal may kindly be pleased to 

pass an order granting pension benefit treating his 

service period 1983 to 1993 as on Medical leayefor 

which he submitted medical certificates and all other 

ii) 	To pass any other order or orders as deemed fit and 

proper by the Hon'ble Tribunal in the interest of 

justice. 

Interim Relied Prayed for:- 

In the interim the applicant prayed for - 
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a direction for granting provisional pension in the 

interest of justice. 

Details of Postal order:-

Postal Order No, : 2 	3 
Date of issue 	: 

Issued from 	: 

Payable at 	: 	Guwahati 

List of Particulars : 

As per Index 

--I- 

Ae 
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V E RI Fl CATI.O N 

I, Sri Birendra Narayan Burman, S/o Late Ketorám 

Barman, resident of Village Prathama para (Kulamua), P.O. 

)ayramkuchi, P.S. Go&para, Assam do hereby verify that 

the contents in paragraphs 1, 2 1  3...... and . . 4:. .are true 

to my knowledge and paragraphs ..'5'... and £i..8. are 

believed 	to 	be true as 	legal 	advice and I have not 

suppressed any. material fact; 

And I sign this verification on this 14(L day of 

)anuary/2006 at Guwahati. 

Signature of Applicant 

De: 	
4jt 

Place: 

,1 
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13 	Jnnexure- 

Sri Birendra Kr, Barman 

(Post wan) 

Viii. Prathanapara 

P.0, Tjkrjkjlla 

West C-arc Hills ,M€ha1aya. 

No. EI-/Co.cperative dated at i1iong the 891.87 

Sib:. 1st show cause notice against defaulting mthera 

under in 88(3) Assim?ct,jf 1980. 
ft 

Arbjtratj.n notice (In duplj.catâ received from the 

honorary Secy. N. E. Circle /p.tèl .-Co..operative society 1td 

cases Nc. 482/86 of Sri Birendra Kr. Barman is sent herewith 

far your information.A copy of the some may please be 

returned to this office after putting your signature on the 

backside of the notice in taken off hearing received the 

notice. 

Sd/...Ifl egible 

Sr. Superindendent efficer 

Neghal,ya Division 

Shilieng 
End. s(2) 

ON 
ev 
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YoursFaithfully 

S  1Y4,(d - 
V 

Post man 

ANNEXU 

, 

To 

The Posi. Master General Shiio.ng, Meghalaya 

Date 04/04/2.003 

Subject:- Prayer for gnmting Reli ement Benefit 

Sirs  

With reference tofle subject cited above it is most humbly bog to state and submit 

that I was appointed as past man (class - iv categoty) and was posted at sub post office, 

laban at shillQlig Meghalaya in the month of April /1964. iy service was confjrmod 

w.oi 01/01/1967 as a class - iv officinL I was serving as suh contiauousy with out any 

break till March 1983. Because of my serious ailment I was in medical leave.. Aute 

getting recovery from my illness I went to join in my office in the year 1991 but nay 

rejoining is not allowed , I approach the Si? Shulong submi ting all documents rehaing 

to my ailment and medical leave application in the month of August/1993 .1 again 
H 	. 

approach for refo.ining but my joining was not allowed Now I sin in the ago of 

Superannuation. I have completed about 20 years of service for the period Mareh 1983 

H 	from my joining inthemonthofmaith 1964 and as such I am entitled to get retirement 

benefit. 

Them fore it is humbly prayed that your knolir would be kind enough to do the 

necdfIil and be pleased to pass an order to grant me retirement benefit and thus o lig d 
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ANNEXtj 
f 	. 	 NO. AP/46/MJSC/CO/2002 

I 

	

	 DEPARTMENT OF POSTS: rNDIA. 
OFFICE OF THE CHIEF POSTMASTER GENERAL, 

NORTH EAST CIRCLE, SHILLONG793 001. 

nd . 	 Dated dtShillong the 2 December'2005. 
To  

:! 	 .1 
The Sr. Superintendent of Pos, 
Meghalaya Division, 
Shillong-793 001. 	 1 L 

 

H. 	Hi Subject.- 1èplesentation for retirement Benefit.pase of ri. Birendra 
Narayan Barman, Ex-Postindn,"Megh ,alaya Division. 

:11 

I) , 	. 	* 	.. 	,. 	,. 	' I 	 '. 	. 	. 	• I. 	. 	. 

	

Enclosed, kindly find herewith 1representation in original of Sri 	. 
Biiendra Narayai Barman, Ex- Postman, MegIiâla Divisidn 1dated 04-04-2005 fo laking necessary action at yourKend. I '! H Nl I  

	

•• 	 - 	 . 

I 	 . 

• . 	 ... 	
(R.C.Rath) 

Accounts Oficr (Cs). 
. 	

• copy/for.Jnfo1-fl- at1onto. 
Sn Bilendra Narayan Barman, Viii PrathathaParai( kularrin), I 	Po Joyi amkuchi, Dist - Goalpara (Assam) }e is reqsted to make 
future correspondences with the Sr. Supdt. of Pos, Meghalaya Division, Shillong instead of this office. 	 I 

- 	 I 	 II 

For Chie! postmat1 General, • 	

i ; 	 1. 	 '- 
NøfthEàst Circle, Shillong.- 

- 

-- - I. 	• 	 I 	
I 	 J 	- 1 	- 

do.

:.. 	I. • 4 1. 

min 

.1 

- 	 -'-- 	• 

I14I i  
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The Senior Superintendent of Posts, 
Mcghalaya Division, Shillong 793 001. 

Dated, Kulanua (Prsthamiipara) the I .Th  Decemler/05 

Sub Prayer for retire mont benofitwithModjcalleav0. 

Ref: Chief Post Master Genra1, North East Circle, Shillong dated the 2ZId 

December, 2005. 
Sir, 

Respectfiul submission is that as per insiruction of our I &.r (Sr, 

SuperintEndent of Posts), I have sent all my Mcdic Certificate on '. 	 to you 

throagh post after long suffering from illness and oi 15.9.93 I vc' 

preaett in your office and a file was prerred and put up before the !i ec- c 

Post Offices, Shillong on 20.9.93. But the officials of the said office inandecl 
11.4 PC. 

moniy for granting Medical, I fiIed to pay the said money and continued to 

pursue the authority for.  about 15116 days by staying at Shillong and threafler I 

again become ilL and 1 was advised to remain at rest. As a result my application 
for grant of Medical leave was lying pending in the office of the rnector of Post 

Offices at Shillong 

Therefore, it is humbly prayed that your honour would be kind enough I 
may be granted retirement benefit with medical leave for the period 1983 to 1993 
on account of physical illness and thus cbliged. 

I. 

Yours faithfully, 

e- 	Cl rc-  	
(; 

CO't eyv~-* "^ , 

d 
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NO 	 OF 

APPELLANT 
PETITIONER 

VERSUS cI 
LLt 	 RESPONDENT 

OPPOSITE-PARTY 

these  
do hereby nominate, constitute and appoinf Sri/Smti .... 

r: 	
**(,*""Ol ~ * ~~~ , ~l.~~ ,.~~.~.~~ -A- .~ J 1~ 

............................................................. Advocate and such of the undermentioned Advocates as shall 
accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above 
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or 
drawing money, filing in or taking out papers, deeds of composition etc. forme/us and on my/our behalf and I/We agree 
to ratify and confirm all acts to be done by the said Advocates as mine/oursfor all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf. 

In Witness Whereof I/We hereunto set my/our hand on this ........ (ft Day of ... 	 .. 

j 
4 

C 

N. M. LAHIRI (Sr. Adv.) K.R. PATHAK (Sr. Adv.) 
B. M. GOSWAMI (Sr. Adv.) BHUBANESWAR KALITA (I)(Sr. Adv.) 
J . P. BHATtACHARJEE (Sr. Adv.) B. R. DAS (Sr. Adv.) 
D.C. SHARMA S.P. DEKA 
B. K. GOSWAMI (Sr. Adv.) D.R. GUHA 
A. M. MAZUMDAR (Sr. Adv.) S.A. LASKAR 
P. K. BARUA (Sr. Adv.) SAUKAT ALl (Sr. Adv.) 
S. N.BHUYAN(Sr. Adv.) B. K. ACHARYYA 
J. K.BARUAH(Sr. Adv.) MS. USHA BARUAH 
ANIL SARMA(Sr. Adv.) N . C. DAS (Sr. Adv.)' 
B.K. DAS(Sr. 'Adv.) 	, A.K. BHATTACHARYYA (Sr. Adv.) 
M. A. LASKAR(Sr. Adv.) A. B. CHOUDHURY (Sr. Adv.) 
DR S.N. CI-IETIA 	' T.S. DEKA (Sr. Adv.) 
A.S. BHATTACHARJEE (Sr. Adv,) K. P. SARMA (Sr. Adv.) 
A. R.BANERJEE (Sr. Adv.) B. P. BORAH (Sr. Adv.) 
D.K. HAZARIKA (Sr. Adv.) H. K. SARMA 
N.N. SAIKIA(Sr. Adv.) 	' PRABIN BARTHAKUR (Sr. Adv.) 
J.M. CHOuDHURY(Sr. Adv.) M .C. BARTF-IAKUR 
P.K. GOSWAMI (Sr. Adv.) 	' P.C. GAVAN 
P.G. BARUAH (Sr. Adv.) C.K. SHARMA BARUA (Sr. Adv.) 
C . R. DE (Sr. Adv.) ANUP KR. DAS 
D. K. BHA1TACHARYYA (Sr.Adv.) DRY.K. PHUKAN (Sr. Adv.) 
D.K. TALUKDAR (Sr. Adv.) DIBAKAR GOSWAMI 
R.P. AGARWALA (Sr. Adv.) BIJON Cl-I. DAS (Sr. Adv.) 
D.P. CHALIHA (Sr. Adv.) R.L. YADAV 
MRS. K. DEKA PRAFULLA ROY 
BISI-INU PRASHAD A .C. BURAGOHAIN 
S.S. RAHMAN 	' B.L. SINGI-IA 
GOLAP SARMA 	, P.K. MUSAHARY 
S.R. BHA1TACHARJEE (Sr. Adv.) M.Z. Al-IMED (Sr. Adv.) 
P.C. DEKA (Sr. Adv.) 	' RP. KAKOTI 
BHARGAVCHOUDHARY SI. RASUL 
P.K. DAS GURMOORThYGOPAL 
AK. CI-IAUDHURI B.K. GHOSE (Sr. Adv.) 
B. R. DEY (Sr. Adv.) 	' S. K. BARKATAKI 
A.K. PHOOKAN (Sr. Adv.) DR N. K. SINGHA 

D.C. MAHANTA (Sr. Adv.) K.K. BHATRA 
T.C. KHATRI (Sr. Adv.) 	, R.R SHARMA (Sr. Adv.) 
MS. BINOYA DUTFA S.C. BISWAS 
BHABATOSH BANERJEE P.C. RAYMEDHI 
R.K. JAIN UTPAL DASJI) 
G.K. BHA1TACHARYYA (Sr. Adv.) DR S. S. HARLALKA 
PRANABANANDA PATHAK (Sr. Adv) D.R. GOGOI 
DR H. N. DAS (Sr. Adv.) . KHAIRUL BASAR 
B. C. MALAKAR .A.S. CHOUDI-IURY (Sr. Adv.) 
SAMSUL HUDA 	' DINDAYAL AGARWALA 
BI-IADRES WAR TANTI KAMAL AGARWAL 
N.N. SARMA 	, ' . MD. SAMNUR ALl 
JANARDAN DAS JOYDEV CH. DAS 
CHAITANYA BARUAH (Sr. Adv.) V. K. BHATRA 
A.C. SARMA A.C. BORBORA (Sr. Adv.)., 
N.Z.AHMED P.K. KALITA 	' 

N .C. PHUKAN SAJLEN MEDHI 
MUNIN (GAUTOM) SARMA MRS. M.B. DUTTA CHOUDHURY 
FAIZNUR All P.C. GOSWAMI 
D.K. KAKATI APURBA SARMA (I) 
G.N. SAHEWALLA (Sr. Adv.) K.H.(SALIM)CHOUDHIJRY(Sr.Adv.) 
G. K. JOSHI (Sr. Adv.) A.K. PURKAYASTHA 

' A.A. MIR ASH IS DAS GUPTA 
MS. REKHACHAKRAVORTTY L.P.SHARMA 
MRS. JI-IARANA BORAH VIJAY HANSARIA 
S. N. SARMA (Sr. Adv.) B. N. SARMA 
MD. ABDUL MANNAN J. L. SARKAR 
DILIP KR. DAS (Sr. Adv.) R.C. SANCHATI 
PRADIPKHATANIAR 	' J . P. BORA 
N. CHAKRAVORTY (Sr. Adv.) SISHIRDUTFA 

MRS K. YADAV C.R. BORAH 

DR B. R TOOl (Sr. Adv.) 	. RK. GOSWAMI (I) 

MRS. K. BHATTACHARYYA N.S. DEKA 

A. K. BARPUJARI 	' M. SAHEWALLA 

S.S. SHARMA (Sr. Adv.) H.A. SARKAR 
MRS. RUMABORDOLOI 
B.K.JAIN 
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NILOY DTFA (Sr. Adv) SANJOY MITRA RAJEN CHOIJDHURY MS. NEELI SORDOLOJ 
CHINMO''CHOWDHURY MS. KALYANI DEVI MD. NA2IMUDDINAHMED D.K KAI I 
KAMAL AYAK 	. PARAMANANDATALUKDAR . MD.HABIBURRAHMAN 

L 

KALYANBHA1iACH'EE 
SK. N. M4*IAMMAD MANABENDRA NATH JAYANTA CIIUTIA DAVAL CH. BARMA 
D. C. CH4KRAVARTY . MS. MONIDEEPASARMA A.K. ROY MS..R.L. GOGOI 
GIRISHMSHRA D.K. KOTOKY 	: . R.KPAUL MD. K.A. MAZUMDAR 
JOGINDR S1NGI-I (Sr. Mv) BDYUT BIKASH ASWINI THAKUR U.C. BHATTACHAR+YA 
ABUSH,4R1F S.B. SARMA JOGESWARSAIK!A TAYJM SON 
B.B. NAZARI (Sr.Adv.) S.K. SAHA A.K. SARKAR MS.R.DASMOZUMDAR 
MD. ABDJL WAHED (Sr. Adv.) YADAB DOLOI P.B. MAZUMDAR MS. SYEDA I.A. BEGUM 
NASIMUcDIN ARMED . R.C. DAS L.M.KSHETRY A.S. NIJAMUDDIN 
MANORPNJAN DAS 	- RK. TIWARI M.K. SAl KIA RAWAN MAZUMDAR 
DRGOBIDLAL D.C. LAHIRI A.J. DAS RAMENDAS(I) 
B.C. PAT AK PRANAB BORAH BISHNUBURAGOHAIN N.N. OZAH 
F.H. LAS R DR (MS.) S. RAI-IMAN A.F.G. OSMANI S.K. PAUL 
MRS. M. AZARIKA (Sr. Adv.) MRS. S.D. BHAUACHARYYA SANJIB SAIKIA 	. MUIPER11N 
SAURAV TAKI MANOJITBHUYAN MS. PORI BARMAN DRA.C. PHUKAN 
MD. ABDI IL HAl RAMESH BARPUJARI MD. A. SABUR CHOUDHURY M.C. DEKA 
GAUTAM JZIR MRS. NIRUPAMA SAIKIA N. KALITA PALL.AV KATAKI 
H.R.A. Cl- OUDHURY (Sr. Adv.) JENAT MOLLAH MS. MANOSHI HAZARIKA S.C. KEYAL 
MRS. MA JULA DAS PUSPA KT. BORA MS. A. BHAGAWATI MS. S. B. BHUYAN 
BHABEN RAN.SARMA M.L.SHARMA RANJANBARUAH SKH.MUKTAR 
BENU DH kR DAS MS. TRI BEN! GOSWAMI JNAN CH. NATH APAESH CHAKRAVARTY 
S. L. TUL HYAN R.K. MALAKAR KR. DEEPAK DAS MS. J. PHUKAN GOGOI 
N.N. KAR WAR BISWAJYOTI TALUKDAR 	- MONMOHANTALUKDAR GAUTAM BAISHYA 
MRS. RE A BORBORA ANILCH. DUTA UPAMANYU HAZARIKA SIDHARTHA BHATTACHARYYA 
HRISHIK SI-I ROY (Sr. Mv.) SINGHNADCI-IOUDHURY AMLAN DUUA M.P. SHARMA 
PRADIP D kS DILIPMOZUMDER BILLAL HUSSAIN RANJIT DAS 
MD. M. H. RAJBARBHUIYAN A.M. BUZARBARUAH (I) T. J. MAHANTA RAMESH GOENKA 
MRS. J. B. KFIARBHISH ARUP KR. SHARMA (I) M.D. CHOUDHURY PHANIDI-IARGOGOI 
D. N. CR0 JDHURY MD JASIMUDDINAHMED MS. S. DEKA BARUAH MS. F.B. HATIKAKOTI 
S.S. GOSI VAMI DR P.N. HAZARIKA MR. DIGANTA DUTTA MS. SUNITY SONOWAL 
K. K. MA NTA (Sr. Adv.) ZIAUL KAMAR MS. NILIMA DEVI MS. BABITA GOYAL 
JAGDISH HARMA MRS. M. PHUKAN SATYEN SHARMA BIMALCHETRI 
P. S. DEKA R;K.sA1KIA RAMCH.SAIKIA PREI4SRARMAH 
MONINDRkSINGH. SUBRATA NATH. UJJAL BHUYAN BISWAJEETGOSWAMI 
N.R.PHO KAN IDHANESHDAS DIBAKARSHARMA(I) MRSEVAKAKOTI 
K.P. PATH K (Sr. Adv) .  H.N. GOSWAMI MS. A.G. BARUAH T.C. CHUTIA 
ARUP KR. GOSWAMI (Sr. Adv.) H.P. BARMAN MS. MANJULI DEV V.K. CHOPRA 
S.S. DEY MS. JYOTI TALUKDAR AMARENDRACHOUDHURY S.K. SINGH 
DIGANTA AS SACI-IIN KR. SHARMA DR P. K. BHUYAN C.T. JAMIR 
MRS. B. A HARYA L.R. DUTTA MS. G. D. MAZUMDAR MALIITSINGH 
DILIPCHOUDHURY J.N,CHAKRAVARTY 	. JYOTIRMOYROY 	- H.KHARMA 
LAKSHESINARTALUKDAR QZI. S. KUTUBUDDIN ASHISBHA1TACHARJEE SUDAMA CHAUHAN 
S.P. MAMA NITA 	 - S.K.KEJRIWAL MS. PRANATI SHARMAH U.K BORTHAKUR 
SK. CH. M HAMMAD MS. PRATIMA bAs 	. KHARGESWAR DAS MS. GEETA DEKA 
HASIBURRAHMAN JAGANNATH BARUAH H.X. BAISHYA MS. N. DUTTA SHARMA 
MS.AJAN ADHAR MD.M.AHMED BISWA NATH SHARMA MS.S.ADWANI 
B. IBOCHC WBA SARMA MS. B. K. DEVI GOSWAMI CHANDAN DAS P.J. PHUKAN 
A.K. MAHE WARI B.C. SARMA S.K. LAHKAR MS. R. PATHAK BORAH 
P.N. SINGH MS. J.D. ACHARYYA RASAMAY DUTTA MD. M. H. CHOUDHURY 
NILAM0NI.G30SWAMl V.M.THOMAS MS. S. BAYAN ROY RABHUSSAIN 
MS. 13HAR4TI.DEVI K.K. PHUKAN N. DEV NATH PALLABH BHOWMICK 
DR Z.N. SI-ARMA B. DEVA GOSWAMI 	- D.C. DU1TA SM. SARKAR 
K.K. DEY AMAL CHANDRA DAS MS. SNIGDHA BARUAH S.K. GOSWAMI 
G.K. DUTr4 MS. GITI KAKATI DAS MRS. P.M. DU1TA HARMOHAN TALUKbAR 
B. MRINAL HOUDHURY MS. BAHARUN SAIKIA PADMA KT. BORAH R.M. dHOUDHURY 
KUMUD BPUAH MRINAL KR. CHOUDHURY (Sr. Adv.) H.S, THANGKHIEW MASLIM GHANI 
APURBA K. SHARMA MS. AHMEDA BEGUM P. J. SAIKIA J.C. BEZ 	- 

NAZRUL ILAM D.C. KATH 1-IAZARIKA RAJ KR. AGARWALA BIJAN CHAKRABORTY 
RAJIB BORkJAH MD. MOTIUR RAHMAN 	. KAMALESH K. GUPTA A.B. FOY (Sr. Adv) 
SRIKANTA HAZARIKA 	' MS. DIPTI DAS B.C. CHOUDHURY A.M. BUZARBARUAH (II) 
K.N.CHO DHURY (Sr. Adv) M.K.JAIN 	: JAIRAMGIRI UTPALRAJSAIKLA 
MRS. ABHA BHATACHARYYA MS. BASANA RAJKHOWA SANTANU BHARALI L. NE SA CI-IOUDHURY 
A.K.THAK R S.C.DUTrAROY RK.ROY DHIRAJKR.SAIKIA 
A.C. MAHA NTA S.L. JAIN MS. GOURI SINHA 	. J.K. MISRA 
MS. BHUMI CHOUDI-IURY B. K. BHATFACHARJEE P.C. 0EV BIPUL SARMAH 
DRA.K.G. I-IAKURIA MS. ANUPAMA DEVI 	. . KK.NANDI MS.SDASBARUAH 
O.K. MIS (Sr. Adv) MS. M. BUZARBARUAH R.N. PURKAYASTHA G.K. TI-IAKURIA 
DR A.K. S RAF (Sr. Adv) MS. MRIDULA DEVI S.K.SINGH H. K. NATH 
DR R.C. B .  PATRAGOHAIN - BHASKAR J. DUTTA D.K. GOSWAMI RAFIQUL ISLAM 
MD. ALl SEt <H 	- MANIKCHANDA R.K JOSHI 	- K.R. SJRANA 
BXTALUKDAR K.K. MOUR D.C. CHETIA MS. L. CHENTAL.APATI 
NISHITENE U CHOUDHURY B.B. GOGOI MD. ABDUL HANNAN MS. D. DAS ROY 
G.R BHO 1K 	. ABDUR ROSHID 	.. MD. IQBAL HUSSAIN ANUPAL DUTTA - 

MD. ABDUL HAKIM (I) M.R. PATHAK DEBJITKR. DAS 	• P.K. R5YCHOUDHURY 
UPENDRA ATH DAS RK. SHARMA 	. MS. A.D. THAKURIA K.C. MAHANTA 
P. K. GOS MI (It) . P.K. BARMAN MS. ANUBHA DAS B. C. TALUKDAR 
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R.K. DAS (Sr. Adv.) 
PRABIR CHOIJDI-IURY 
KHA4GOGOI. 
RAJESV'AR SARMA 
T.G. BARUAH 
D.G. BARUAH 
MD. ABDUL HAKIM (II) 
A.C. KALITA 
B.C. SAIKIA 
TAFAZZUL KUSSAIN 
TAUHIDUL ISLAM 
R.D.LAL 
B.C. CHAKRABARTV 
MS. SUN ITA KERJIWAL 
SUKUMAR CHOUDHURY 
G.C. PHUKAN 
N.H. MAZARBHUYAN 
BIMAN BARUAH (Sr. Adv.) 
TONNING PEIThN 
BASARUDDIN AHMED 
MS. DEEPA BORAH 
MD. ABDUL MALEQUE 
J. C. GAUR 
H.K. CHOUDHURY 
BIPLV CHAKRAVORTY 
P.N.CHOUDHURY 
ARUNESHOEB ROY 
MS. N. BHATACHARYYA 
PRABIN MAHANTA 
H.K. MAHANTA 
M.M. RAY 
P.K. DAS 
MS. SOHELI SEAL 
MR. AJANTA TALUKDAR 
MRS. N. T. NATH 
NIRMALENDU SINI-IA 
MISS. Z. .TSIBU KHRO 
MS. ANITA DEVI 
MRSANU BARUA 
MS. FATIMA AHMED 
NILUTPALBARUA 
MS. B. DUITA DAS 
UTPAL CH. DAS 
ARUP KR. SARMA (II) 
MS. S. BARPUJARI 
S.S. SAMADUR RAHMAN 
BISWAJIT PRASAD 
MS. M. PRADHAN 
A.K. JAIN 
MS. JYOTIMALA KONWAR 
MS. CHANDANA DEKA 
D.R. BORA 
H.R. KI-IAN 
SYED I. RAHMAN 
PARAMANANDA BORAH 
JAYANTATALUKDAR 

• MS. BONTI SARMA 
KULENDRA BHATrA 
MS. A. DEKA LAHKAR 
P. K. BARUAH (II) 
CHI1TARANJAN GOSWAMI 
N.K. BARUA 
B.K. BAISHYA 
IFTE KHARAHMED 
D.C. NATh 
MS. NILUFAR RAFIQUE 
ZAFAR IQBAL 
MS. MEGHAMALA SHARMA 
AJANTA SARMA 
ADILAHME0 
MS. NANDITA MORAL 
MS. DEEPANJALEE DAS 
O.PBI-fATI 
DR (MRS) P. CHAKRABARTY 
JAINUDDINAHMED 
B. KARPUKAYASTHA 
SIDHARTHA SARMA 
A.K. DEY 

S.KMEDHI(I) 
MD. SHAMSUL IS 
RATULGOSWAMI 
JOYRAM SAIKIA 
BHUMIDHAR BARUAH 
DEVA KR. SAIKIA 
PRANBORA 
DEBAJYOTI TALUKOAR 
MS. M.D.G. BARUAH 
BHABANI PHUKAN 
RAHMAN ALl 
DHIRENDRA KR. DAS 

K. BORAH 
ALOK VERMA 
H1SHIKESH SARMA 

SIKDAR 
N11ADABARUAH 
N.K.NATH 
DR PAUL PE1TA 
MS. ARIFA K. CHOUDHURY 
D.M. BORDOLOI 
BHABA KANTA GOSWAMI 
M.K. GARODIA 
MRS. R. PHUKAN SAIKIA 
J. N. SARMA 
HAM IDUR RAH MAN (I) 
KAMALESH SHARMA 
BISWADEV SINHA 
H.K,DAS 
B.D. KONWAR 
T.N. SRINIVASAN 
DILIP BARUA 
N.J. DUUA 
J. K. BAISHYA 
MATHEIM LINGGI 
MS. APARNA 0EV 
AVIJIT ROY 
KRISHNENDU PAUL 
HALADHAR KALITA 
DIBAKAR GOSWAMI (II) 
MRS. N. DEVI SARMA 
C.R.DAS 
MS. ANJU TALUKDAR 

P. 0EV 
• 	MRS. INDRANI SARMA (I) 

MS. BHANU SENAPATI 
DEBASISSUR 
MS. ANURUPA 0EV 

• 	D.C. BORAH 
R. K. PRADI-IAN 
SANTANU BHATACHARYYA 
SATYAJEETSHARMA 
DEBA KR. DAS 
PRIYATOSH BHATrACHARJEE 
PARFrOSH PURKAYASTHA 
MS. RINA BHATrACHARYYA 
DEBAJIT BHATACHARJEE 
PRADIP DUTA ROY 
M.K. MAJUMDAR 
B. M. CHOUDHURY 
SOUMITRA SAIKIA 
SYED MD. 1. CHIS11E 
DR (MRS.) M. PATHAK 
MS. KALPANA BARUAH 
B.W. PHIRA 
S.R. RAVA 
MS. P.B. BHATrACHARJEE 
S.C. BHARALI 
MANOJAGARWAL 
HARENDAS 

• MS. AJANTA NEOG 
ARNAB BISWAS 
SAHIDABEGUM 
MONMOHAN GOSWAMI 
P.C. CHOUDHURY 
M.N. NATH 
MS. UMACHAKRAVORTY 
MS. JUTHIKA CHAKRABORTY 

MS. S. SENAPATI 
MANAS SARANIA 
MRS. PRANITA CHOUDHURY 
DEVASHISTHAKUR 
MS. Z. ARA BEGUM 
K.C. SARMA 
SUMAN CHAKRABARTY 
ABRAR AHMED 
MS. SANGHAMITRA DOWERA 
PRASANTA KHATANIAR 
ANUP JYOTI SARMA 
S.C. CHAKRABORTY 

• P.M. DASTIDAR 
HAMIDUR RAHMAN (II) 
MS. DEEPAWALI SHAH 
O.K. CHOMAL 
MS. ASHA JAIN 
MD. A.H. LASKAR 
AJITOAS 
MS. REETUJA DU1TA 
S.K. TEWARI 
TAPANKR.DAS(1) 
SHAH S. A. RAHMAN 
PARAG K. DUTA 
P.C. BARPUJARI 
B.N. HAZARIKA 
R.R. KALITA 
M.K. SHARMAH 
B.C. KALITA 
DRB.U.AHMED 
M.U. MAHMUD 
B.N. SARMA BORDOLO! 
SALAHUDDIN AHMED 
MRS. J. SAIKIA BHUYAN 
NARAYAN CHAKRABORTY 
SASHANKA DASGUPTA 
RIPUN BORA 
JAYNALABDIN (I) 
T.R MAZUMDAR 
ANUPAM SARMA 
KAMESWAR LASKAR 
U.K. THAKURIA 
J.M.DAS 
MS. G. DAS LAHKAR 
CHANDRA BORUAH 
S.P. SHARMA 
BHUBANESWAR KALITA (II) 
N. K. GOLDSMITH, 
SURAJIT DUTA 
A.K. MEHTA 
ANJAN J. SAIKIA 
A.K. BARUAH (II) 
BALDEV SINGH 
Y.S. MANNAN 
RAJSEKHAR 
PULIN BISWAS 
MONOJ BHAGABATI 
SONESWAR DAS 
MRINAL SARMA 
MD. A. ALAM KHAN 
MRS. J. CHAKRABORTY 
MS. S.B. CHOUDHURY 
U.S. AGARWALLA 
P.K. SENSOWA 
O.K. MAHESREE (Sr. Adv.) 
N.N. BHUYAN CHOUDHURY 
SARBESWARDAS 
MRS. AM! B. SARMA 
AFTAB ALAM 
J.K.ADHYAPOK 
CaL (RTD.) M. GOSWAMI 
B.K. SINGH 
MD. AYUB AL! 
ADHIR S. CHOUDHURY 
S.R. SAl KIA 
BAHADUR RAMCHIARY 
TAPAN DAS (II) 
MRS. PUSPAGOGOI 

MS. APARAJITA SHARMA 
AJOY KR. DAS 
BIMALKR. JAIN 
REKIBUDDINAHMED 
MRINAL KALITA 
MS. CHANDRAMA SARMA 
KD. CHETRI 
S.J. BARTHAKUR 
MS. ANJANA DAS 
K. KATH HAZARIKA 
PARITOSH BANIK 
ARUNABH CHOUDHURY 
RHASKAR DUIrA 
TAYAM SIRAM 
DULAL TALUKOAR 
C.R. BIS WAS 
BHASKAR KR. SHARMAH 
A.K. SAIKIA 
DIN ESH AGARWAL 
MS. PANCHALI BHATrACHARYA 
MS. MAMONI CHOUDHURY 
MS. TRIPTIDHARA DAS 
SURAJIT CHAKRABARTY 
MS. U. BHATTACHARYYA 
MS. MOMIKSHYAARUNA (OZAH) 
RAJESHAGARWALL 
ABDUL MALIK 
MS. D.S. NEOG 
tS. N. N. AHMED 
MS. S. T. SARMA 
H. B. GOSWAMI - 
KHIZIRULMONIR 
MRS. K. K. CHOUDHURY 
MS. MAMON DEKA 
MS. DEBJANI SEAL 
MS. PRIYANKA BARUA 
ABHIJIT BHATTACHARYYA (I) 
MS. ECHO SHARMA 
KALYAN PATHAK 
MANISH GOSWAMI 
MRINMOY KHATANIAR 
DIPANKAR BORA 
SUMAN SHYAM 
BEDADYUTI CHOWDHURY 
MS. BORNALI BHUYAN 
MS. BANTI DUIFA 
MS. MOUSHUMI DEKA 
MS. CHANDANA NANDI 
SUN IL AGARWAL 
HARIKANTA DEKA (Sr. Adv.) 
MS REHANA BEGUM (I) 
O.P. SAHARIA 
S.C. ACHARYA 
S.S. DUTrA 
AKHTAR PARVEZ 
MS. N.S. THAKURIA 
S.S. MOZINDER BAROOAH 
DIPU MAN! THAKURIA 
JAINULABEDIN (II) 
JAWRA MAIO 
JOGEN HANDIQUE 
I.A. TALUKDAR 
BIKRAM CHOUDHURY 
NABAJIT BHARALI 
MRS. H. M. PHUKAN 
A.R. MEDHI 
MD. BABULUR RAHMAN 
RK, PODDAR 
MD. ILIASH ALl 
RAMKRISHNA BI-(ATrACHARJEE 
M.K. MISRA 
R.J. BARUA 
B. K. DUTTA 
MRS. S. DAS BHUYAN 
MRS. M. RAJKUMARI 
ACHYUT OZAH 
BIKAS HAZARIKA 
MS. MONI NATH 



S.K.DA 
RAHMAT 
DEVAJIT 
MATIN B. AHMED 
B. K. HA 
SONJOY 
MD.A.J. 
ASHIFAI 
MATIUR I 
A.K. BAS 
SHOUMEIN SENGUPTA 
D.K.JAIN 
MS. MALL KA DUUA 
AJUNGLA AIER 
H.B.SAR A 
PRAJNAN C. DEKA 
ARINDAM BARTHAKUR 
M.J.DAS 
P.K.TALU OAR 
MS. MON YNASYREEN 
MS. K. M. HUKAN 
MS.J.RA IBORA 
MANASH13ARUAH 
K.K. BHATTA 
MRS. RAN DU1TA 
ASLAMK AN 
PRANAB GHAKRABPRT 
MS. PURA 31 KALITA 
JAYANTA EKA 

MS. NIRM 
' N.A. LAS 

NAJROL I 
MITHUN1 
KANHAIV 
MRS. M. C 
MRS. GITI 
B.S. BASI 
N. P. DAS 
DHRUBA 

MRS. R. S. IIHOWDHURY 
SUBRATB UYAN(I) 
MRS. JYAI NA SIKDAR 
MRS.M.S RMABARUAH 
J. P. DAS 
HIRALAL URYA 
KAMALAK HYA DAS - 
MS. IPSITA 30HAIN 
MS. DIPAS REE SINHA 
MS. NIRUP WABARUAH 
MS. PAPIA HAKRABORT 
HAREKRIS NA DEKA 
SAJID RAH 
MS. APARt 
G.B. DAS 
DEBAJEET 
S.K. MEDHI 
BEGUMR. 
ALOKDEB 
MS. B. CH/ 
MS. INDRPJ 
MS. ANUP/ 

S.R. RAJBC 
K.K. BHAT1 
MS. MANA 
MS. MANJI 
MD. KHOR 
ZAHANGIR 
S. N. 0EV F 
DIGANTA K 
MD. AFTAB 
MRS. N.S.a 
MS. G.R. M. 
M.K. MODI 
I.A. HAZAR 
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SI-IAJAHAN ALl 
DHIMAN TALUKDAR 
U.P. BARUAI-1 
MS. ARUNIMA SENAPATI 
MS. SUJATA CHANGKAKOTI 
A.L. MANDAL 
UTPAL DAS (III) 
S. K. KI-IAITAN 
MRS. V. L. SINGH 
ARNAB JAN DEKA 
S. K. SINGH 
NIRAN BARAH 
MRS. A. A. BEGUM 
SONESWAR SAl KIA 
J. P. CHAUHAN 
DEBAJITGOGOI 
GAUTAMSOREN 
AFSARUDDIN CHOUDHURY 
JOGEN BORDOLOI 
SUNILKR. SINGHA 
MRS. B. BHUYAN 
ARUNNATH 
MS. M. BORDOLOI 
SADHAN KALITA 
CHINMOY BHATTACHARYYA 
ANUPAMCHAUDHURY 
PRABAL KATAKI 
SANJU GANG ULY 
R.K. BOTHRA 
MS. NAVANITAMITRA 
RAM NAKSHTRA 
S.N. RAY 
O.K. SARMAH 
MS. ANUPAMA DASS 
MISS. R. DEKA 
L.K. BORAH 
R.K. ADHIKARY 
S.K. SHARMA 
MISS. ANITA DAS 
J.K.SARMA 

• MRS. M. CHOWDHURY 
ZIAULALAM 
MS. N. HOMCHAUDHURY 
S.K.SINHA 
ROMEN BARUAH 
ARUPANANDA CI-IOWDHURY 
NILADRI BHATFACHARYYA 
MS. I. KRISHNATRAIYA 
MS. PAHARI SAIKIA 
N. K. BARKAKATI 
ASHIM KR. CHOUDHURY 
MS. S. 1-IAZARIKA 
RUPJFrDE 
R.K.NATH 
D.J.DUTIA 
R.K. SARMA 
DINAMANI SARMAH 
PARTI-IACHOUDHURY 
B.P. SINHA 
ROFIQUDDINAHMED 
AISWARYYA SARMA 
MS. A. BARUA 
MD. NIZAMUDDIN SEIKH 
DIGANTA GOGOI 
SANJIB ROY 
MS. KALPANA GOGOI (SARMAH) 
ANIRBAN DAS 
MRS. INDRANI CHOWDHURY 
ANAN KR. BHUYAN 
PALASH DAS 
MS. BIPMKKHI BORTHAKUR 
DIPAK KR. DEY. 
PARTHA P. BARUAH 
AJIT KR. DU1TA 
MD. BAHARUL ISLAM (I) 
MD. TARIQUL ISLAM 
ABUSAYED 

BHASKAR BARMAN 
MS. BAIRAGI 
PABITRA S. BHA1TACHARYYA 
SURAJIT BI-IARAU 
MS. BABINA BEGUM. 
MS. NANDITA BHARALI 
SUJIT KR. GHOSH 
MISS. RUPALIM DAS 
PRANAB SHARMA 
MISS M.M. BORAH 
MS. BANTI BAISHYA 
RADHAM. DAS 
PAbMES WAR DEKA 
ANUPAMCHAKRABORTY 
ANGSHUMAN BORA 
RAJEEVDAS 
BISWAMBHAR SHARMA 
HARGOBINDA BORUAH 
MS. JITUMONI SHARMA 
PUTUL CH. GOSWAMI 
RANJAN GOGOI 
MISS. LOLITA RENGMA 
MISS. BASABI DAS 
MS. RUPANJALI DAS 
MANISH CHOUDHURY 
MISS, MARAMEE GOGOI 
NABINDEBNATH 
MRS. CHAYA DEVI 
MS. BASHARI SEAL 
MISS DEBALINA CHOUDHURY 
MS. SMRITISHREE CHAKRAVARTY 
MISS. MAMANI BASAR 
MISS. SANCHITA ROY 
MISS. ANJALI DAS 
DIPAK KR. KALITA 
NURUL I. CHOUDHURY 
MD. A.K. HOSSAIN 
MS. KAVERI MEDHI - 
KAUSHIK GOSWAMF 
ABDUR R. SHEIKH 
MS. TAPASI DAS 
HEMANTA KR. SARMA (II) 
MISS. DIPSI-IIKHA DAS 
RAJESH KR. BHATRA 
SAGAR RAVI G. 
PADMADHAR UPADHYAY 
MISS. PEACE LAHKAR 
IKBAL H. SAIKIA 
DIBYAJYOT1 BORAH. 
MISS. HASINAYESMIN 
MRS. JURI D. BARMAN 
MISS. ASMINA BEGUM 
MRS. RAKHEE BDEB 
MRINMOYDU1TA 
MISS. SANTANA SARMA 
BIMAL SARMAH 
AMBAR BARKATAKI 
MISS. NIZIFA KHANAM 
MS. BARNALI MAHANTA 
MIZAZUR R. BARBHUIYA 
SANJAY ROY 
IM11 LONGJEM 
MISS. BIPASHA SARKAR 
MISS. RINI SHARMA 
SHAMIMAJAHAN 
NILOUTPAL RAJKHOWA 
RK 0EV CHOUDHURY 
SONIT KR. SAIKIA 
MISS. SEWALI KEOT 
MS. MITALI MAI-IANTA 
GAUTAM KR. SARMA 
SHAHAB UD. MAZUMDAR 
ABDUL MANNAF 
RAGHUNATh PD. ROY 
NURMOHAMMOD SARKAR 

SANTIbSH JAIN 
SUNILKR,JAIN 
DIPENJYO11 DU*A 
MRS.ANANIDAS 
RAJESHKR. CHAYENGIA 
MS. ASHATEWARI 
MRS. R. BORO BORAH' 
MISS. REKHA DEKA 
MS. N. MEDHI KALITA 
MANASH t5ARODIA 
JAKIRUL I. BORBHUIYA 
SUBIRBHA1TACHARJEE 
MS. DIPIKABORGOHAIN 
MRINALENDU CHOUDHURY 
DHRUVAJYOTI PATHAK 
KAUSI1IK HAZARIKA 
DI LIP BARUAH (II) 
MD. ABDUL MATLIB 
RAJIBHAZARIKA 
NABAHISH GOSWAMI 
DEBASHISH BAUACHARYA 

- KUMUDCH.BORO 
NARENDRA NATH JHA 
RANDEP SHARMA 
MS. TAMANNA BORA 
MRS. FARIDABEGUM 
NEELANJAN DEKA 
DEVAHIS BARUAH 
MS. MEETA DEY 
TUSHAR KT. RAJKUMAR 
MISS. S. MADHURI NEOG 
MRS. RUNUMI DAS 
MISS. B. MAYA CHHETRI 

• MD. MASUD-UR-RAHMAN HAZARIKA 
TAPAN FH.  DAS (III) 
SANJAY KR. CHAKRABORTY 
MRS. D. BAISHYA (GOGOI) 
MS ANJU AHMED 
ROBIN (R. DUUA 
SHARW UE)DIN 
MRIDUL KR DAS 
MRS. CHANDANA SHOME 
RITU PIRNA HAZARIKA 
ABHIJIT DAS 
MS. KANCHAN NEWAR 
HRISHIIESH DAS 
PRABItDAS 
ANKURBHUYAN 
MRS. SHAHNAZ BEGUM 
DEVA KR. DAS (II) 
MS. ROLJSHANARACHOUDHURY 
RABINDRACH. PAUL 
MS. M. BHATrACHARJEE 
MS. NAVANITA BARUAH 
UJJAL KR. GOSWAMI 
MRINAL KT. MATH 
DURGARMANDAL 
MISS. NAMITA CHOUDHURY 
DILIP KF. JAIN 
MISS. IJUMONI THAKURIA 
ARUN DEV CHOUDHUR' 
NAKULKALITA 
MS. MUNMUN B. SARMA 
MISS. RANJUMONI NEWAR 
MOIRANGTHEM G. SINGH 
SANDIPBHA1TACNARJEE 
DEBASHISH SAIKIA 
NANDANSARKAR 
SOFIQLiR RAHMAN 
UDAYJ.SAIKIA 
PANKAJ KR. DEKA 
IMRAN H. L.ASKAR 
MS. BANASHREE GOGOI 
MISS. HIMONI DEKA 

NATH 
TALUKDAR 

/SAIK,A (Sr. Adv.) 
CHOWDHURY 

AJITSARIA 

HAOSEN 
II) 
SULTANA 

RABARTY 
CHETLA 

ilA DEVI 
A BARUAH 
IGSHI 
%CHARYYA 
JKA BAROOAH 
SHAJHA 
-lED ALl 
IUSSAIN 
JZARI 
I MISRA 
-IUSSIAN 
HMED ISLAM 
HILARY 
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ISWARCH. GQGOI 
MISS BI OYA Ip-IA 
MD.KU 	NALI 
AHIDUL H. SARKAR 

GAUTAM SHARMA 
MISS. ADITI BHATrACJARJEE 
DI-IRUBA BAN IA 
GAUTAM CI-IAUDHURY 
SATYABRAT 0EV SARMA 
MRS. NIRADA SEAL. 
NARAYAN D. BHUYAN 
KULAJIT DAS 
MD. ASLAM KHAN (II) 
SAMIULMUNIR 
SANTANU GOSWAMI 
NARAYAN SHARMA 
MS. PANCHALI BRAHMA 
MANISH NATH 
MISS. REHNA BEGUM (II) 
MS. RAJI CHETRI 
KISHOR KR. BI-IANSALI 
DIBAKAR BORAH 
NARESH MARKANDA 
MRS. MAITREYEE BORAH 
JAYANTA KR. PARAJULI 
BAPAN CHOWDHURY 
UTPAL KR. KALITA 
MS APARAJITA SAIKIA 
MRS. MEERA H. BORAH 
DEBABRATASAHA 
MS. ANIMITA GOSWAMI 
MS. MANOSHI SHARMA 
MISS. SATYAWATEE KONWAR 
MD. JAKIR H. KHAN 
BIJAN KR. MAHAJAN 
ABHIJIT BHATrACI-IARJEE (II) 
ARSHAD CHAUDHURY 
PRANAB KR. DAS 
MS. MITALEE LAHKAR 
KHANINDRA LAHKAR 
MS. MANJU BORDOLOI 
SUSHANTA S. BAROOAH 
MS. S. HAZARIKA (BORA) 
MD. ASLAM 
PRANJALDAS 
MS. PANNA SHARMA 
MS. MONALISA KONWAR 
SANDI K. DEORI 
MS. M. CI-IAKRABORTY 
DEB0JrrSENAPATI 
RAJKUMART. SINGH 
MS. B. GHOSH (SEN) 
MS. TASFIA HUSSAIN 
MRS. MEHBOOBA BEGUM 
JAI KISHAN BAJAJ 
MS. JAYATI PURKAYASTHA 
MS. PAREE GOGOI 
A. M. BARBHUIYA 
MISS. ARJUMANDA BI-IANU 
MS. KANGKI BORKATAKI 
BINOY PATHAK 
NITYANANDA UPADHYAYA 
SANJITSHIL 
MS. JULIE MAHANTA 
MRS. MADHABI SAIKIA 
MISS. BABITA RANI DAS 
SANTANU KR. DAS 
MISS. DOLORINA PATHAK 
SUBHRANGSU DHAR 
PARAMA KUMAR GOGOI 
MISS. GOPA SUTRADHAR 
IKBALAHMED 
SANJIB GOGOI 
ABHIJIT BHATACHARYA (III)  

SUDIPTO B1-IATTACHARJEE 
PRAHLAD KR. BRAHMA 
MS. JAGRITI RAJKUMARI 
KUSH RAM BORA 
MS. DEEPALI KALITA 
DEEPAKBORA 
DIPANKARPD. BORAH 
RAJESH KR. AGARWAL 
MRS. SACHITRA BORA 
SUJOY GOSWAMI 
RINKUMAHANTA 
JAI DEEP PURKAYASTHA 
ZAKIRUL AHSAN 
MISS. RINKI BISWAS 
MISS. SI-IABNAM CHETRY 
MISS. MANASHI CHOUDHURY 
SANTANU RAJ GOGOI 
MISS. SHARMILA DAS 
MRS. RUPREKHA DAS 
MS. ARPITA PAUL 
JOY DAS 
DHRUPAD KASHYAP DAS 
MS. SARMISTHA BARUA 
MRS. PRANITA PATHAK 
MS. MOUSHUMI DAS 
MS. BULIE SARMAH 
MS. NANDINI MUKHARJEE 
NEERAJ ANAND 
GITARTHA PATHAK 
SANKAR P. BHATTACHARJEE 
MD. KOHINOOR ISLAM 
SYED MUSFIQUR RAHMAN 
PUSPENDRA KR. MEDHI 
SANJIB KR. SINGHA 
MISS. NILAKSHI GOSWAMI 
MISS. MAN ISHA SHARMA 
GAUTAMRAHUL 
MS. ANITA VERMA 
TONGPOK PONGENER 
ANIL GOHAIN 
MISS. ANUJITA BORA 
SANJAY KR. SINGH 
SANJIB BARUAH 
MISS. SOBHANA SAl KIA 
MISS. MOON BARUAH 
BRIJESH SHARMA 
MISS. RAKHI PATHAK 
RATAN CH. DAS 
NABAJIT NARZARY 
SAFIQUL HUSSAIN 
NASIRUDDIN 
MS. N. M. BORDOLO (BORA) 
PRAKASH KR. BOTHRA 
BIJOY CHETIA 
SUBHAJIT BANIK 
SAHADEV DAS 
DR K. UDDINAHMED 
MD. A. Q. AKANDA 
PRADIP KR. AGARWALA 
MD. FARID U. BARBI-IUIYA 
MISS. NIYATI KALITA 
MRS. SADHANA KALITA 
ARUPGOSWAMI (II) 
MS. ARUNDHATI BORA 
MS. RITAMANI GOSWAMI 
SHUROTZAMAL SHEIKH 
SUMANCHETIA 
ALAKESH DEV SARMAN 
RANJIT KR. GOSWAMI 
JAKIR HUSSAIN SAIKIA 
BHUPEN CH. PEGU 
KUNTAL SHARMA PATHAK 
DEEPAK KEJRMIAL 
MISS. AMI SAIKIA  

MRS. RUBI G. GOF-IAIN BARUAH 
MISS. JOYATI PAUL 
MISS. ANOWARA MAZUMDAR 
MISS. MADHUSMITA BAISHYA 
ABHIJITDAS 
BIJOY KR. DAS 
JAHURUL ISLAM 
MISS. GITUMANI DEKA 
MS. HIRANYAMAYEE BARUA 
MD. JEHIRUL I. AHMED 
MS. PRTIBHADEKA 
MRS. S. BORPATRAGOHAIN 
MRS. MANASI DAS 
SYED S. FAROOQUE 
PARANGAM N. GOSWAMI 
ANOWAR HUSSAIN 
ADITYA HAZARIKA 
SH!MANTA NEOGI 
RUPAK DHAR 
TAPAS DHAR 
RAJA JOY PHOOKAN 
MANOJ KR. SHARMA (I) 
ROUSHANI.AL 
MD. ROFIQULALOM 
M1SS. PRANATI DAS 
RATUL DAS 
MISS. BAGMITA SARMA 
MISS. P. R. MAHANTA 
SANTANU BORTHAKUR 
MISS. MITALI BHUYAN 
MISS. SABINA YASMIN 
KISHORE KR. HAZARIKA 
MOYNUL H. CHOUDHURY (2) 
JONAB ALl AHMED 
BHASKAR NATH 
ALIN SARMA 
KULA PD. GOGOI 
H. M. A. MANNAN LASKAR 
BIBHASH PATHAK 
MD. JYOTSHNA ALl 
JITU BORAH 
MISS BABITA DAS 
MISS RUNMANI DEKA 
MISS MURCHANA SARMA 
ASHOK KR. BORA 
RANJAN KR. BHARALI 
BIJAY KRISHNA SEN 
MISS MEDHA LILA GOPE 
DR N.G. GOSWAMI 
KASHEM BHUYAN 
MISS LIYANA RAHMAN 
M. U. MONDAL 
MISS PARUL DAS 
JAYABRATA SINHA 
MISS BIJAYA HAZARIKA 
MISS SUMITA CHOUDHURY 
DEBAJIT BARUAH 
MISS DIPANJANA NANDI 
ABDUL KAS HIM TALUKDAR 
BIKASH SARAF 
MS. AMVALIKA MEDHI 
BABUL KUMAR DAIMARI 
MISS IVALINA bEKA 
SANJIB GOSWAMI 
SABYASACHI P. CHOUDHURY 
DEBA KUMAR BORDOLOI 
MANINDRA CHANDRA DAS 
MUL HOQUE AHMED 
BATU KRISHNA BORAH 
MISS BANDITA DEY 
MISS JULI GOGOI 
MS. V. N. LASKAR 
MISS RANJITAVERMA 
HARINARAYAN SARMA 

MISS DIPANJALI DEKA 	C7 
MD. ALAM GEER 
NUR ISLAM 
BABULDEKA 
AJOY KR. PHUKAN 
ATALTEWARI 
MISS WAHEEDA REIIMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 
J,A. HASSAN 
MISS SANGEETA SARKAR 
ANJAN KR. DAS 
MISS JAYA CHANDA 
NITESH BHATRA 
MISS DOROTHY ROY 
MS. ARPANA BORAH PHUKAN 
MISS LIPIKATALUKDAR 
MISS MEGHALI DEHINGIA 
MISS RIMLY BARUAH 
MS. BIPASHA DAS 
MS. PRANITA DAS 
ABHIJEET KR. BARUAH 
SULTAN ARMED 
MISS BARNALI BARUAH 
MRS. M. MAZUMDER DEB 
MS. PAN KAJA UPADHYAY 
THAN ESWAR SARMA 
ASHIM TALUKDAR 
ABID ALl 
MS. SIMA GUPTA 
0. N. BHATTACHARYYA 
MISS SUDAKSHINA KHANIKAR 
ASHIMANTA GOSWAMI 
ANIL SHARMA BHATRA 
K. R. PATGIRI 
DEBENDRASAHARIA 
RAJIB SARMA 
MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAH 
MISS KAVITA K. JAIN 
TAPAN RANJAN DAS 
TRIDIB KALITA 
MS. MAMONI ROY 
SAIDUL ISLAM 
MS. SHAMIMA BEGUM 
DIPANKAR BAGCHI 
SHYAMAL AICH 
MS. KANIKASINGHA 
JAGADISH CH. GOGOI 
MISS SWARNALI S. CHOUDHURY 
1-IARIBRATA CHANDA 
MUKUTCH. BHATTA 
SUJIT KR. ROY 
RAJU GOSWAMI 
NANI G. KUNDU 
SHEKHAR CHAKRABORTY 
OMP.AGARWAL 
RANABRATA BAN ERJEE 
MS. SUMITRA SARMA 
MRS. BANDANA DEKA 
TARUNBORA 
MOTI RAJ ADI-IIKARI 
MISS SABBINA YASMIN 
BISWAJIT BURAGOHAIN 
MRS. BOBY G. BURAGOHAIN 
MISS SANGEETA BURAGOHAIN 
NEEL KAMAL DEVNATH 
MISS DIPANNITA CHAKRABORTY 
NAZMUL I. MAZARBHUIYA 
PRASANTA 1-IAZARIKA 
MS. NAZNEENAHMED 
RIYAJUDDIN ANSARI 
SOURAV SHARMA 
MS. SIMA RANI DEY 
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(6) 	 . 
MS. SWj kRNALATA GOSWAMI 	MS. BI-(ARA11 MUKHERJEE 
MAINULH. BARBHLJYAN 	MS. 	

GU SINGHSODHI 	SAMUDRAGUOJA MALABIKAP GOGOI 	MD. GIASH UDDIN 	 MISSKABIT(3 SW"lI MUKTI I1AM LASKAR 	• SRAVAN KR. TALUKDAR 	MS. JLJLIANA RAHMAN - 	RAJEEB KALITA MISS BIIIITA BARUAH 	HIFZUL I. CHOUDHURY 	MUSTAKIM RAI-IMAN 	TRI6EEPa4RUAH RAFICUI. ISLAM (II) 	 SUSHANTA DAS 	 PRANJAL BORT1-IAKUR 	MS.AFSANA IRFAN MISS KAMALA SINGHA 	AMIT JALLAN 	 BIPUL KR. DAS 	 MRS. DIKSHA H. BAROOWA MISS AF.kJPAMA ROY 	 ISTIAQUE ALAM - 	 ASHOK KR. BORAH (2) 	MS. TRIPTI PATO WARY BISWAJdTCI-1AKRABORTY 	RAJIBCHAKRAVORTY 	- MISS PALLAVI TALIJKDAR 	KRISHNAKT. DAS MD. RAFKUL ISLAM (III) 	LASHMI N. DIHINGIA 	 INDRAJEET SHARMA 	NAYAN MONI HAZARIKA BINODA q TALUKDAR 	RAKESH DUBEY 	 SUKUMAR SARMA 	ZAKIR HUSSAIN (II) MISS MIF1ERVA BARTHAKUR 	DEVJYOTI CHOUDHURY 	NAYAN JT. SARMA 	ABDUS S. AKAND MISS NIj1JHAWELIA 	 PRIYANKUSUNDI 	 RITU BARNADEKA 	MRS. SABINAYESMIiJ(Ii) RAI-IUL EZBARUAH 	 SUBRATANATH(II) 	. 	MS.MOMITABARAH 	MRIDtILMAHANTA ABU NAdERUDDINAHMED 	MISS GITY KALITA 	 MISS LIPIKA DEVI 	 MRS. SONGITA MAHANTA SUMIT DIcES 	 . . ROSHAN MALOO (JA1N) 	RITURAJ BISWAS. 	- ABDUL GONI SANACI.dOWBA SINGHA 	MS.ONIIMA SHARMA 	MISS SEEMA CIIAKRAVQRTy 	TILAK RANJAN SARrIIA YUNUSHAHMED 	 TAPAN ROY 	 SATYAJIT KR. SHARMAH THAKUR MD. BAHARIJL ISLAM (II) MISS RrEk DEVI 	 MOINUL HOQUEANSARY 	DR MATIUR RAHMAN 	MOHENDRA DEKA N. ANIX E INGH 	 MD. RAHMAT All (II) 	 MRS. P. DLJTIA BUJBARUAH 	MRS. BABLI DAS SARKAR BANDAN1 KR. KAR 	 MISS MARY3OGOI 	 AMAL KALITA 	 JONE KUMAR SENAPATI BIKRAMV1ALAKAR 	. 	IDRISIICHOUDHURY 	MS. MANJUAGARWALA 	IF11QUERRAFIQUE LALIT KR MINDA 	 MS. MINAKSI-1I BI-IATrACIARJEE 	MOBARAQUE HUSSAIN 	IDRISH ALl SHEIKH MD.FAJLY K.R. AHMEO 	JYOTIRMOYPATOWARY 	PURBADRI BANERJEE 	MISS ELAKSHI DEKA AMZAD HUSSAIN 	 SHEELADITyA 	 MRS. C. BARUAH TALUKOAR 	MD. ABDUL AWAL ALAMGIR PHANINdRA KALITA 	 MADHURVA MAHAN'TA 	ZAKIR 1-IUSSAIN - 	KAMAL KISHORE GOSWAMI JITENPA\ENG 	 MISSHEHNAZRASUL . 	MAZHARUL ISLAM 	 BHASKAR JYOTI DAS MS. KAB RI DEKA 	 RASIDULHUSSAIN 	 MRIDULKR. BORAH 	BIBEKA NANDA GOGOI PRADIP R. KALITA (II) 	MISS ANJANA SINGHA 	MRS. NANDITA NATH 	DHRUBOJYOT Cl-IAKRABORTy SANTAN BORA 	 MD. ABUBAKKAR SIDDIQUE 	MISS KALPANA TALUKDAR 	MS. ARUNDHUTI BARUAH KARABI LITA 	 ABDUL AWAL 	 BHUPENKUMAR 	 ARUNANGSHU DHAR MISSMA IKACI-IOUDHIJRy 	SOHELALIM 	 MS.MITALIGOol 	 MS. SHABANA AZIZ CHOWDHURY MISS RUN A DAS 	 JAHID M. A. CHOUDHURY 	. MISS RULI BARUAH 	TAPAN RANJAN DEURI RAFIQUL SLAM (IV) 	 MISS JULFIYA BEGUM 	DIGBIJOY MANDAL 	MANOJ KR. SARMA (III) MASTER SHELIM 	 MD. HOSNULHOQUE . 	SANTANU PARASHAR 	. MRIDUPAWAN GOSWAMI MRS. SU III KAUTA 	 TRIDIB BAIDYA 	 -MS. MRINALEE BHUYAN 	AMLAN SARMA MD. NEKIE UDDINAHMED 	SANTANU KR. SARKAR 	SWAPAN KUMAR DAS 	. 	MS. MADHURIMA DUTtA RAJIBBOIZPUJARI 	. 	PRASANTAS. DEKA 	. 	MS.ALPANASAIKIA AMITGOYAL DIGANTA ARMAN 	 MS. BINITASWARGIARy 	MISS NASHREEN AHMED 	DEBASISHSINGHA SAMIRDA 	 - 	MISS SNIGDHADAS .- :- 	. 	MISS NILAKSHI BARMAN - YADAVPRAN DAS ABDUL H4SHEM KHANDAKER - ATANU GANGtJLY 	 SAIKH MD. A. PAHLAVI 	JAGAT CHANDRA BORAH DR TILOKASGUPTA 	S 	BHARGAV SARMA . 	- 	SHAH NEWAJAHMED 	ANGSHUMAN SARMA ASHIMKdAMRBARUAH 	TALATH;HAZARIKA - 	. 	MRS. ABHINANDITA CHAKRABARTY MS.TINKUSOM 
SANJAY SINGH 	 DIPAYAN DU1TA 	:- 	- 	-. MRS. NIBEDITA SARMAH 	MD. IMRUL HASSAN PRATIM Kk CHAKRABORTY 	GHANASHYAM DAS 	 MANASH HALOI 	• 	MS. APARAJITA BHUYAN MOI-ID. IN) kM UDDIN 	 NAYANJYOTI MEDHI 	 MISS SUSMITA KANUNGOE 	BHLIPEN SARMA NEELOTP kL DEKA 	 MS. MOON MOON LASKAR 	MS. TEENA SHARMA 	BISHWAJYOTI PATHAK MS. RUBIIA SULTANA 	DHJPDEY 	 MS. MANISHA SARMAH 	AZIM HUSSAIN LASKAR PARSWAJ'OTI DAS NAIR 	MANOJ KR. SARMA (II) 	MISS BIJU RANI KALITA 	 - 
MS. AYES1A SIDDIKA 	MRS. JENNIFERZAMAN 	MISS BARASHADAS 

Received rom the executant, 	Mr/Ms ................................................................... will lead 	. 	And Accepted 
satisfied a d accepted 	 me/us in the case. 

Advocate Aavocate 	 . 	. 	Advocate 
And Accepted . 	 And Accepted 

Advocate - 	 . 	 Advocate 
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